273 Income-Tax

whether to the United States, or the
Soviet Union, or France, or China or
Britain, or any other country. Our
position in this respect is quite clear.
Under the present convention, 1o which
we have subscribed and to which Shri
Krishna Menon alluded to, the naval
ships of any country are entitled to go
about in the high seas. Ap the same
time, whatever may be flaws in the
present law, the presence of any naval
ships, even though it may be juridical
justifiable or based on anv such conven-
tion and as such, something 1o which
we cannot legally object, if it creates
tension in the region, then the littoral
couniries in the region are  perfectly
entitled to raise their voice. We will
continug tp raise our voice to ensure
that the Indian Ocean region is main-
tained an area of peace and tranquillity.

SHRI SHASHI BHUSHAN (South
Deihiy: 1 referred in my speech to il
Foriaguese Bishop's domination  over
(oo,

SHRI  SWARAN  SINGH: Shri
Shashi Bhushan mentioned westerday
thay the Catholic Bishop in Goa today
is in their hierarchy under some Cardi-
nal in Portugal. 1 muost confess that
this is a thing which came to my notice
only yesterday. 1 think, on the face of
it, this is something undesirable. We
wiil @2e whatever we can, in consulta-
tion with the Christian community in
Goa, to ensure that this tvpe of thing
is replaced by something which is more
palatable to the people in that region.

14.19 hrs.
INCOME-TAX (AMENDMENT) BILL

MR. DEPUTY-SPEAKER : The
House will now iake up consideration
of the Bill further to amend the In-
come-tax Act, 1961,

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRT K. R. GANESH) : Mr. Deputy-
Speaker, 1 move :

“That the Bil further to amend
the Income-tax Act, 1961 be taken
into consideration.”

Thi: short Bill seeks to amend the
Income-tax Act with a view to remo-
ving certain practical  difficulties  ex-
perienced in the administration of the
provisions relating to  acquisition of
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immovable properties. As the hon.
Members are aware, the Income-tax Act
was amended last year to empower the
Central Government to acquire immo-
vable properties in cases where the
consideration declared in  the instru-
ment of transfer is less than the fair
market value of the property. The
Central Government is required to pay
compensation of an zmount equal to
the consideration s-ated in the instru-
ment of transter plus fifteen per cent
of such consideration. The power can
ve invoked only where the fair market
value of the property exceeds twenty-
five thousand rupecs and there is reason
to believe that the consideration agreed
to between the parties has not been
iruly siated in the instrumen; of transfer
with a view to facilitating tax evasion
by the transferor or the transferee.
These provisions represent an important
siep taken by us in recent years to
combat tax evasion and check the cir-
culation of black money. The imple-
mentation of these provisions has, how-
ever, brought to light certain practical
difficulties in their administration,

The power to initiate proceedings for
acquisition is vested in the Assistant
Commissioner of Income-tax, who 18
designated as the ‘competent authority’
for the purpose. Under a specific
provision in the law, no registering offi-
ver can register anv document for the
sale or exchange of anv immovablz
properiy, unless a prescribed statement
in respect of the transfer is furnished
to him. The registering officer is
required to forward these statements to
the ‘competent authoritv' in fortnightly
batches, along with a return in the
prescribed form. On receiving these
statements, the competent authority has
to make preliminary enquirics and col-
lect relevant material in order 1p come
to a prima facie conclusion whether any
propertv has been iransferred for a
consideration which is less than its fair
market value. For this purpose, he
has to often obtain the expert opinion
of the Valuation Officer regarding the
market value of the property in ques-
tion. If, on the evidence collected by
him, the competent authority comes to
the conclusion that the estimated fair
market value of the property exceeds
its  apparent consideration by more
than fifteen per cent, he can initiate the
acquisition proceedings in respect of
property by publication of a notice
in this behalf in the Official
Gazette. The notice is required
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to be published in the Official
Gazette before the expirv of a
period of six months from the end of
the month in which the instrumeni of
transter in respecy ol ihe property is
registered under the Registration Act.
Unfortunately, however, it has been
found that in a large number of cases,
notices sent .o ihe Government of India
Press were published in the Official
Gazette after the expirv of the period
of limiation, The ucquisition procee-
dings in some of these cases have been
challenged by way of wrip pelitions in
various High Courts, inter alia, on the
ground that the relevant notises were
not published in the Official Gazeite
wiinin the statutory period of limita-
tion, The practical working of these
provisions over ihe last one year has,
iherelore, ‘shown that the period of
initiating acquisition proceedings under
the law is rather inadéquate. It cannot
be denied that the initiation of acquisi-
tion proceedings involves a number of
steps which are time consuming, such
as, making preliminary enquiries, collec-
ting relevant ma'erial and referring ‘he
question of valuation to the Valuation
Officer, where necessary. Besides, the
competent officer has 1o send these
notices to the Government of India
Press sufficiently in advance. In view
ot these considerations, the Bill seeks
to raise the time limit within  which
acquisition proceedings can be initiated
from six months to nine months from
the end of the month in which the
instrument of transfer in respect of the
property is registered, With a view to
protecting past cases where nolices have
not been published in time, the amend-
ment is proposed to be made retrospec-
tively from the date of coming into
force of the relevant provisions. To
place the matter bevond doubt or dis-
pute, the Bill also seeks to make a speci-
fic provision validating past action in
cases where the notices for initiation of
acquisition proceedings were published
in the Official Gazeite after the expiry
of six months, but before the expiry of
nine months from the end of the month
in which the instrument of transfer was
recistered.  The Bill also containg con-
sequential provisions tp allow extension
of time for filling objections, etc. in
cases proposed to be validated.

As stated earlier, no registering
officer can register any document pur-
porting to transfer any immovable
property unless the prescribed statement
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in respect of such transfer is furnished
to him along with the instrument of
transier. Under the existing provisions
in tne law, the statement is required to
be furnished in respect of every immo-
vable property regardless of ils value,
even though acquisition proceedings can
be started only in cases where the fair
market value of the property exceeds
iwenty-five thousand rupees. The
requirement of furnishing the prescribed
statement was made applicable in
respect of all transters, regardless of
value, primarily wiith a view to coun-
tering possibie zttempts at circumveming
the provisions for acquisition by decla-
ring unduly small valucs in the instru-
ment of transfer. It has, however, been
observed that the number of transters
registered by the registering officers is
very large. In view of the position
that ocquisiiion  proceedings can  be
initiated only in cases where the fair
market value of the immovable property
exceeds twenty-five thousand rupees, it
appears that the administrative burden
cast on the registering officers by the
existing requirement of collecting and
forwarding the prescribed staiements to
the competent authority in every case
is not commensurale with the benefit
accruing therefrom. As a large per-
centage of registrations made during a
year relate to properties having fair
market value of less than ten thousand
rupees, the Bill also seeks to amend the
Income-tax Act with effect from 1st
Jaruary, 1974 to provide that no state-
meng will be required to be furnished in
any case where the consideration
declared in the instrument of transfer
does not exceed ten thousand rupees.

This is a short and simple Bill I am
confident that iy will receive the unani-
mous support of the House,

With these observations, I move,

MR. DEPUTY SPEAKER : Motion
moved :

“That the Bill further to amend the
Income-tax Act, 1961, be taken
inlo consideration.”

There are a few amendments piven
notice of by Shri Madhu Limaye. He
is not here. So, they are not moved.
Shri K. C. Halder.

SHRI KRISHNA CHANDRA HAL-
DER ‘Ausgram): Mr. Deputy-Speaker,
Sir, this Bill has been brought forward
-0 dilute the amendment made in the
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Act of 1972. Instead of taking ade-
quzle administrative measures to apply
the provisions of the previous Act
vigorously, the provisions that are now
going to be made wiil result in turther
deiav:ng the proceedings for acquisi-
tion of properiv.  If the Department is
shor. of personncl, ihe recruitment
shouid be made. It will provide em-
piovraent.  If there is delay in initiat-
inz cne proceedings. there wiil be more
difficulties to get the evidence regard-
inz ine foir market vaiue of the pro-
port.

It is essential that, if a person utilises
black money to purchase any property,
the Government should act quickly and
the rurchaser should not be allowed to
enjov the benefits of black money. Sir,
this Bill is an example of inefficient
administration of the Government in
applying the income-tax law. Hundreds
of crores of rupees of arrears of income-
tax and wealth tax are there. The
monopoly houses and large houses are
no: paying their taxes, and no
proper steps are taken to realise those
amounts. Black mongy is playing
havoc in our Indian economy. No real
effort is made to check the growth and
circulation of black money because the
biggest beneficiary is the ruling party.
Since the Amendment Act of 1972 came
into force, i.e., 31st August, 1972, I
would like to know in respect of how
many cases proceedings have been
started and in respect of how many
cascy the proceedings have been com-
pleted and properties are being acquired.
Unless a real effort is made to imple-
ment the provisions of the Act, mere
extension of time will not help the
situation.

With these observations, I conclude.

SHRI D. K. PANDA (Bhanja-
nagar) : Mr. Deputy-Speaker, Sir, the
first amendment relates to the extension
of time by three more months, ie.,
from six months to nine months.

What has been our experience with
regard to the income-tax arrears and
also writing off of the income-tax
arrears 7 In all these cases we have
been finding that the main obstacle to
fighting this tax evasion is weak admini-
stration which is rotten to the core, and
in spite of several suggestions made
here, the law could not .be implemented,
They lack the political will to imple-
ment the law. There are authorities on
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income-tax law who have already decla-
red that not even seven to eight per
cent of the law is impelmented. The
result also actually shows the same. The
other day in the other House also it has
been reported that they take very strict
measures for collection of taxes from
ordinary people, but as far as the rich
assessees are concerned, they  are
escaping the motice of the administra-
tion they are escaping the notice of the
people at the top level. So, it does
not inspire any ccnfidence that with
this particular amendment, by extend-
ing the period by three months, we
can  actually  make the rccoveries
teasible and practicable. I say this
because six months’ time is definitely
enough for this purpose, Now a time
of mine months is sought to be given
through this Bill. The tax-evaders are
the same big guns, Tatas, Birlas,
Bajorios and Mr. Biju Patnaik of Orissa
who have been, for the last more than
25 years, cheating the public cheating
and cheating the
exchequer, and we find that no action
could be taken against them.

The hon. Minister will come forward
with the plea, ‘Yes, we have taken
action against Mr. Biju Patnaik’,
Nearabout Rs, 86 lakhs has been the
income-tax arrears against Mr. Biju
Patnaik. So, what I want to stress is
this. It is not only these amendments
which could bring the desired result, but
certain action has to be taken admini-
strativelv and at the top level also as
far as the Board is concerned.

I want to point out one or two
things. There are some Income Tax
Officers, There is also the Board of

Direct Taxes. But at every level we
find shifting of responsibility from one
shoulder to another, It has been sug-
gested that raising of the administrative
and technical standard is also a para-
amount necessitv and for the sake of
revenue and efhciency, this is  very
much necessarv. But no steps have
been taken so far though certain amend-
ment in the law have been carried
out. But corresponding changes in the
administration have not been done.
Now, one or two facts will bring this
out. Now, in 1970-71 the income tax
arears written off is Rs. 7.50 crores.
These could not be realised as the
companies had gone in-solvent......

MR. DEPUTY-SPEAKER : You are
going too far a field. You are discus-
sing about the working of the Income
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Tax Department rather on this Bill. If
you enlarge the scope like that, there
will be no end to it. 1 have allowed
ail that as a background. Your main
peing is that the cx‘ension of three
months will not do good. 1 have allow-
ed vou to an extent. Now, please come

to the Bill.

SHRI D. K. PANDA: As the
Government is bringing all  these
measures piecemeal, therefore, absolu-
tely there is no resulr. Thap is what
1 want to say.

MR. DEPUTY-5PEAKER: That
may be true, but this is the main

subject.

SHRI D. K. PANDA: The tax
arrears are on the increase and it has
gone upto Rs. 565.73 crores. There is
also the growth of black money and
tax evasion. Both are on the increase.
So, my concrete suggestion will be that
whenever any officer has failed to take
immediate action and timely action,
there should be immediate punishment.
As far the the assessees are concerned,
these big guns, monopoly houses and
big companies, whenever they take diffe-
rent pleas, it is not that the Government
or the administration should plead
their helplessness. They should come
out with stern measures so that all the

technicalities should not stand in the
way and immediate action should be
taken against them. But so far no

penal provision has been made. Some
penal provision could have been made
in the Bill for punishing those people
who want to avoid these recoveries and
who want to sabotage these recoveries
through various means.

SHRI N. K. P. SALVE (Betul) : I
rise to support the Income Tax (Amend-
ment) Bill of 1973, It is a three-
clause Bill.

Clause 2 seeks to amend Section
269D and 269P of the Income Tax Act
1961 and clause 3 seeks to validate
notices that might have ben issued
under Section 269D the publication of
which could not be done in time.

So far as the scope of the Bill is
concerned, it is indeed marrow and not
much debate is possible. But, the wvari-
ous practices thay have led the Gov-
ernment to come up with these amend-
ments are on account of extremely dis~
concerting and disquieting manner in
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which the entire income-tax administra-
tion has been working on acquisition of
immovable properties under chapter
XXA.

So far as acquisition of immovahle
properites are concerned, in 1972—
not long ago—we enacted for insertion
of a new chapter XXA which empowers
the Governmenp to acquire immovable
properties, where a transferor seeks to
evade or reduce the tax liabilities or
where the transferee has tried io con-
ceal his income or wealth, in the pro-
cess of transfer. To puy a stop to this
sort of transactions of immovable pro-
perties, Government was vested with
the requisite authority of acquisition,
subject to certain conditions. But, the
working of the chapter reveals that this
object was far from being achieved.
The Income-tax Department either does
not know the purpose of the Chapter or
having understood what the intent is,
they are so demoralised and so uiterly
confused about their obligations that
they have been working to defeat :he
purpose, as it were. In the meanwhile,
1 understand that since the enactment
of this Chapter, XXA, Government has
already got about 3 million transactions
to be scrutinised. 1 do not know how
are they going to scrutinise these three
million transactions. It was never the
intention to a mass this unproductive
clerical work when the new chapter
was enshrined in the Income-tax Act.
The main section—Sec. 269C—of chap-
ter XNA Conlemplates tha: where the
competent authority has reason to
believe that a certain consideration of
immovable property is not fully and
truly stated in the instrument of trans-
fer with the intent and purpose of
either reducing or evading the tax of
transferor or concealment of assets or
income of ihe transferee, then alone,
can the machinery of this chapter be
set in motion. What the department has
started doing is this. The moment there
is a variation in what department comn-
siders to be a fair market value and
the apparent consideration stated in
the instrument of transfer, then they
can set the machinery of acquisition in
action. Y want to know from the Minis-
ter at this juncture as to which are
the proceedings which his department
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has initiated to-date, merely for wvaria-
tion in market value and apparent con-
sideration. I would warn him that not
one percent of it is going to be success-
ful unless you prove thai transfer was
intended to detraud the revenue. You
are going to incur a lot of money over
this. And you are going to be branded
“inefficient’ soon. This is going to be
a futile exercise. Therefore, 1 want
to wurm the Ministry to be careful
while acting under chapter XXA.
The azuthority should clearly understand
the intent and purpose of the chapter.
You will operate this power to acquire
properties only in certain cases of trans-
fer to counteract the evasion of tax.
Far from selecting such cases of eva-
sion, you find that there is this sort of
heap of work. As a result of that, un-
necessary work is getting accumulated.
Possibly, we will have to pay some
money to the states—registering autho-
rities—for the work they are being
asked to do by the Government of
India. And ultimately, all this is going
to yield absolutely nothing—a sheer
waste of human energies, human tzlent‘s
and loss to public exchequer. If that is
the case, I cannot understand why six
month’s time is not enough to initiate
proceedings. Sir, I had the p!rwi]ege
of working in the Select Committee on
acquisition of properties. You have to
select cases where you can clearly estab-
lish that the transfer was intended with
a view to facilitating some evasion of
tax, some concealment of wealth, some
concealment of income in each and
every transaction. And this is what they
have been precisely not remembering.

1 would therefore like the Minister
to make the position utterly clear that
the mechanism of acquisition is so set
up as to enable scrutiny of transactions
where, according to you, there is 25%
variation in the apparent consideration
and the fair market value of an immo-
veable property. Bup that does not
mean you must scrutinize even bonafide
transactions. The words ‘fair market
value of an immoveable property’ con-
template a concept which is capable of
manyfold interpretations. It is not some-
thing which can be determined with any
degree of mathematical precision or
accuracy. This is not something about
which one can say that the fair market
value is a stated amount, no less and
no more. As such, the whole mechanism
is delicate. Then having come to what
the fair market value is, the authgnues
compare it with the value stated in the
instrument of transfer. When the varia-
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tioin is 25 per cent, in accordance with
section 269Ci(2), it is provided as a
special rule of evidence that such varia-
tion would be taken as conclusive evi-
dence that the price is not correctly
stated. This was done by the legislature
only with the intent and purpose that
in real cases of fraud where an assessee
was delinquent and he sought to de-
fraud the revenue, initiation of procee-
dings must not be forestalled; and a
person wiho is trying to defraud the re-
venue must not oe able to ge. away by
saying that pure variation between the
stated value in the instrument and the
fair market value is no ground for ini-
tiation of proceedings under this chap-
ter. That is why this added power was
given as a measure of caution to safe-
guard revenue’s interest.

Moreover, the moment there is varia-
tion in the value, even though the com-
petent authority is fully satisfied that
there is no element of tax evasion that
involved, yet, proceedings are initiated.
Because it is not the assessee who has
to be cleared. but it is the poor com-
petent authority who has to be cleared
because he fears that some day, if des-
pite the variation he does not issue
the notice, he may also be hauled up.
What sort of affairs are these? What is
the Ministry doing about it? Why do
they mnot issue clear instructions that
their intent in bringing forward this
chapter XXA is to catch the large tax
evaders alone and no such competent
authority will harass a tax payer where
he is convinced that a transaction is
genuined. There are three million cases
of transactions, and vou can imagine
how long it is going to take to examine
everyone of them. Meanwhile, the real
tax evaders are getting on merrily. The
big assesses Tatas and the Birlas and
the Biju Patnaiks who are well advised
will get away. Ever since this chapter
has been enacted, ingenious methods
have been found for transfer of immo-
vable property which will keep transfers
completely outside the mischief of this
chapter. People who are caught are
those people who are sincere and ho-
nest and who are accepted as
honest by the competent authority. It
is not those people who have to clear
themselves for the transaction, but it
is the competent authority who has to
clear itself out of the clouds and, there-
fore, the proceedings are initiated. If
this is correct situation, then what a

lamentable state of affairs we have
come to
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The hon. Minister has asked for an
extension by three more months be-
cause notices even if sent in time
could not be published within six
months. Remember, Sir, that it is a
statement made before Parliament. 1
only hope that he will check it wup
carefully and see that there was no
error or delay on the part of the De-
partment in sending this sort of infor-
mation for publication in Gazette.

He is asking for extension of time
by three months for publication of
notice in the gazette. That is the only
wav he can initiate proceedings. Sec-
tion 269C enumerates the circumstances
under which proceedings can be initia-
ted. Section 269D which is sought to
be amended lays down the mechanism
for initiating the proceedings. Earlier,
it commended itse!f to the Select Com-
mittee to recommend that proceedings
should be initiated within a period of
six months from the date of registra-
tion by publication of a notice in the
official gazette. The Departmen; has
stated that this period of six months
was not enough and they would take
nine months. But the proceedings once
initiated can go on for ten years or
fifteen years or even twenly years or
tweny-five years, from the son to the
grandson and to the grandson's son
and the grandson's grandson and so on,
and one would still not be able to finish
this litigation because there is no limi-
tation by which the proceedings are to
be completed. 1 submit that this is not
fair. I, however, hope that no property
will last so long, and no person would
be so unfortunate as to have properties
kept in a family for so long. At any
rate, 1 hope that the hon. Minister will
clarify this issue and assure us about
the period within which proceedings
will close. They mav take some time
for initiating the proceedings, but they
must come to a close within a reason-
able period of time.

What is of utmost importance is
that the Minister must clarify the policy
about implementation of this chapter.
It is a very important aspect. Are they
going to initiate proceedings in every
cuse of transfer of immovable property
where there is 25% variation in appa-
rent consideration and fair market
value. I would rather say that they
initiate proceedings in only 50 or 100
cases and acquire the property rather
than process three million applications
because that would lead them nowhere.
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There is one more pitfall in the
amendment to which 1 must draw the
attention of the hon. Minister and it is
this. Let the records of Parliament on
this point be utterly straight. The autho-
rities are issuing mechanical notices
without going into the fact as to whe-
ther or not really the iniention behind
the transfer involved any evasion or
any concealment of assets and proper-
ties and income or not.

As per the amendment, any instru-
men: of transfer which mentions the
value of a property to be Rs. 10,000
need not come in for submission of
the necessary particulars, I would not
call section 269P the kingpin of the
chapter, but it is the starting sectien.
With that section, the entire machinery
starts, in terms of which a person 18
supposed to furnish certain particulars
of the propertics sought to be trans-
ferred. Those particulars are forward-
ed to the competent authority by the
registrar on the basis of which the
competent  authori scrutinises  the
transaction and publishes the notice.
Now if you mention in the document
the wvalue of Rs. 10,000, as per the
amendmenis, you need not hereafter
furnish the particulars. It is the most
single dangerous provision they are
inserting leaving ostensibly the Rs.
10,000 transaction completely outside
the purview of the chapter, in so far
as this would leave such a large loop-
hole for those delinquent tax evaders
who are well-advised, who will be able
to find one hundred and one ways of
making a document in terms of which
they will not be required to furnish any
particulars; and if they are not requir-
ed to furnish the particulars, further
proceedings will never come about.

Therefore, they should better be care-
full. They better watch it. And more
than anything else, if they want to be
qualitative in their approach, let them
not issue and publish notices mechani-
cally in anv manner they like. Let them
understand  the inteny and purpose of
the chapter and deal with select cases.
Otherwise, ultimately the courts will
never uphold acquisition proceedings
unlcss it is proved in the court that the
particular transaction was carricd out
with the intent and purpose of evasion
of tax or concealment of wealth and
income.

There are other sections in the
Income-tax Act which have similar pre-
visions. I submit with the utmost res-
pect in over 5,000 cases that might
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have gone to ceurt, the department has
failed in all the 5,000. If they are going
to have such large-scale voluminous
work put on their heads, will they be
involved and embroiled all the while
in clerical work only will they be able
to do something qualitative? In fact, I
would suggest that you raise the limit
of excmpted properties from Rs.
25,000 to Rs. 1,00,000 and get hold of
the bigger assessees. Do something
which is worthwhile. Do not waste your
cnergies quantitatively. Do not adminis-
ter the law in a manner that instead
of the assessee being cleared, it is the
Fonlilpeient authority which has to clear
itself.

MR. DEPUTY-SPEAKER: 1 am
told that the Opposition has agreed that
it is not making further submission on
this Bill.

SHRI SEZHIYAN (Kumbakonam) :
Ne, na.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH): That is the next Bill.

SHRI  VIRENDRA AGARWAL
{Moradabad) : The Income-tax (Amend-
ment) Bill 1973 is a glaring example
of the Government's total failure in
respect of day to day functioning. The
Government scems to be extremely
callous to implement laws because of
its own inefficient and corrupt func-
tioning. It is obvious that the adminis-
tration is almost cracking. We all know
that any delay on the part of the tax
payer in filing a return of income, pay-
ment of tax and compliance with other
provizions automatically attracts penal-
ty and prosecution proceedings. But the
Government’s failure to publish notices
in the official gazette within the stipula-
ted time is being validated by allowing
it a further period of three months.

I simply ask the question: Is it fair?
The point was debated at least for a
vear in Select Committee and if the
Government comes to this House again
to validate something which the depart-
ment was noi able to complete, 1 think
the Governmeny had better look into
the whole functioning of the depart-
men!. Thev should go into the question
whether the department needs to  be
streamlined so far as the implementa-
tion of the laws is concerned.

If at all the Government intends to
extend the period, it should ~pply fo
future transfers of property. Rcirospec-
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tive legislation is not at all a healthy
practice. This was the accepted policy
of Government. I really do not know
why Government is keen now to de-
viate from this policy which is being
followed right from 1957.

Sir, the Government has conceded
that the valuation of property is a time-
consuming process. We also know that
valuation of property is a ticklish job,
and that is why it was argued at the
Select Committee as to why the Gov-
ernment should not consider the pro-
posal to auction the property to deter-
mine the right value of the property.
Wherever the Governmenl department
is convinced of a prima facie case it
should immediately auction the proper-
ty and that can the best basis to
determine the fair value of the Froper-
ty. I feel it is not yet too late for the
Government to reconsider the propo-
sition, if it really wants to be fair to
the assessee or to itself. Auction is the
only way to determine the fair value
of property. No valuation officer, how-
ever competent he or she may be, can
determine the value of the property in
a fair way.

SHRI M. C. DAGA (Pali): In auc-
tion, it will bring an exorbitant price.

SHRI VIRENDRA AGARWAL:
That is true. In that case, both the
parties will feel satisfied that it would
be a fair proposition.

Now, it has rightly been asked,—and
I would also repeat it—how many
immoveable properties have been ac-
quired by Government so far and how
the Government is going to deal with
such properties. This question has been
asked, and I will have to ask it again,
hecause the information so far availa-
ble is that the Government is issuing
notices for requisition of property. As
Mr. Salve has pointed out, these notices
are being issued to all. I think if I
remember correctly, the Finance Minis-
ter had given a categorical assurance at
the Select Commitice that there will be
only test cases and only certain cases
will be taken up, and they will be
treated as test cases where the Govern-
ment is fully convinced that bluck
money is involved and involved in a
big way.

1 would also like to support iwhat
Mr. Salve has just now suggested, that
the value of the Ercpeny involved
should be raised to Rs. 1 lakh, This
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was also argued earlier. I know, how-
ever, that the Finance Minister did not
accept it at that stage. 1 think it is not
to late for the Government to recon-
sider the proposition that the value in-
volved should be raised to Rs. 1 lakh.

Sir, I agree with Mr. Salve that
this Bill has hardly served any useful
purpose nor any revenue to the Gov-
ernment. Adminisirative cost in setting
up such a huge machinery and the
gains therefrom can hardly justify the
existing provisions. We all know, right
from the date the Finance Bill was ap-
proved, the Government have brought
already three Bills before this House
for amending the income-tax law. I do
mot know whether too many amend-
ments do not create an atmosphere of
uncertainty and confusion. 1 feel that
the Government is creating a situation
in the country where the assessees will
have little respect for any Government.

ink the Government should think
in terms of bringing a comprehensive
Bill which embodies all the provisions
30 that there is some amount of clarity
in the minds of the assessees. Other-
wise, too many amendments create con-
fusion. I feel that the Government is
largely responsible for curtailing any
respect in the minds of the assessees
for the Government laws.

If at all the period for giving notice
is extended retrospectively, no fresh
notice should validate the proceedings
already inmitiated. We know that black
money is creating havoc but the Gov-
ernment which has acquired proficiency
in black money, blackmarketing and
blackmailing, can never be expected to
unearth black money. It is 4 hard fact
of life. We all know that it is an eye-
wash to hoodwink the people of this
country, and we know that these Bills
«will never produce any concrete and
wnecific resulls.

SHRI SEZHIYAN (Kumbakonam):
~ir, this is one more picce of legisla-
1ion brought in a very hurried way by
the Ministry. Previous speakers have
explained clearly how the taxation laws
are being amended with amnzini rapl-
dity. The reason given for this Bill is,
in very many cases of acquisition pro-
ceedings, the statutorv limit of six
months has resulted in a practical diffi-
cuI!{ in view of the large volume of
work involved inasmuch as some of the
notices which were sent to the Govern-
ment of India Press could not be pub-
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lished in time and a large number of
proceedings initiated by the depariment
would become infructuous if this period
is not extended. The department does
not feel any urgency as far as the ac-
quisition proceedings are concerned. But
as far as Parliament is concerned, they
wan: to hurry up everything. This Bill
was introduced without the minimum
period of two days” notice by suspend-
ing the relevant rule. The hurry and
rapidity with which this Government
makes laws and tampers with the laws
of the land is something unique.

Theie should be some stability about
taxaticnn laws,  The  Taxation  Laws
tAmendment) Bill was introduced in
1971, scrutinised by a Select Com-
mittee and passed  in August 19720
Without giving a fair uial to it, they
want to tamper with it again. When [
opposed the introduction of this Bill,
1 wanted to know how many cases
were proceeded with under the provi-
sions of this statute, in how many cases
properties were acquired and in how
many cases compensation was paid. The
minister said, he will give it when the
Bill comes up for consideration. I hope
at least at the end he will give those
figures.

When e Finance  Minister  was
piloting the Taxation Laws (Amend-
ment) Bill on 17th and 18th August last
year, he gave the figures for the princi-
pal cities in India. In Bombay city
alone, for the calendar year 1970, the
number of transfers registered is 12,140,
In Calcutta it was 12,000 and odd. In
Delhi it was 38,000. They could not
ive the figure for Madras city; so the
gure for Tamil Nadu, which is not as
rich as Bombay or Calcutta or Delhi,
was given. Including transfers of immo-
veable properties, meaning agricultural
land, in 1969-70, the number of trams-
fers registered was 35,45,024. If vou
multiply it by 10, it may come to about
3 crores for the whole of India. Since
this Bill was put on the statute-book,
in how many cases have you actualy
implemented the provision? At that
time, the Finance Minister seemed to
be satisfied with six months. But just
because the Government press is not
functioning properly, they want to
change the statute, instead of changing
the Management of the press. The
same thing should have been applied to
the Lok Sabha also. Is not the press
functioning for Lok Sabha also ? T will
not be surprised if mext year, they find
even this nine months insufficient and
they might like to increase it to 12
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months or more. Especially in Bombay,
where the flats are very costly, and
they run into lakhs and lakhs of rupees,
I want to know how many flats have
been acquired. Because, last time he
gave me the ficure of 53. So. 1 want o
know the number for Bombay. to test
whether they are sincere and earnest.

15.00 hrs.

SHRI M. RAM GOPAL REDDY
{Nizamabad) : What about Madras?

SHRI SEZHIYAN: T do not hold
any brief for Madras.

The Minister stated last time :

“Because our main point is not
only to catch the small fish but
also the big whales.”

I want (o know how many big whales
have been caught in vour net. Because
he has made a mention of delayed
action on account of deluy in the press,
1 would like to know in how many
cascs the procecdings were delaved in
the department on account of delay in
the press. Also, if there is anything
wrong with the working of the press, it
should also be gone into.

MR. DEPUTY-SPEAKER : And also
how many whales broke through the
ne'.

SHRI SEZHIYAN : Yes. The Minis-
ter may be aware—I do not want o
name the State—that representations
have come to him through Congress
Members themselves that some proper-
ties were sought to be transferred and
the income-tax authorities and some of
their close relatives wanted to have
some plots in the land allotted to them.
it was refused and then proceedings
were taken under this ?rovision against
that party. Therefore, I do not want
these provisions should be used indis-
criminately. As rightly observed by the

chair, how many whales have been
caught.

MR. DEPUTY-SPEAKER : Are the
nets strong enough to hold the
whales?

SHRI SEZHIYAN: They come

again and again to Parliament and legis-
lation is brought in a hurried way.
T would appeal to the hon. Minister to
show some earnestness, some urgency,
some hurry not only in bringing for-
ward amendments but also in their
implementation.

AGRAHAYANA 30, 1895 (SAKA)
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o\ ag fqad (amT) ;4@ AWT A £
fr At araga Fo AT N FA § 375
Fa 7 afer F7a0Z | A e wEA
T TEAAM B AWML R AT FOA
T faw fear smr & @ deeew
fear amr &, A & 39%0 =g Adr
FT m§wAT | THfAC W4T AZ@g A A
A1 Agar § & A3 o1 Aqvnm v
& 34 a% 7@ wedaggE fEAm w7
g1 oagar g f5 9% AmaAt ¥ 9 59
nfges qfada ama i) zw 33 I
g AmR A4 g fE 34T 3@ w0 H
e w2 F JfFER 39 Framar g,
IAF1 AT owmT Tz Fam
FIA FT TG KT |

FHET

AHr TY 9rF 53 TAE FI1ITAA
feeet % aX 7 us faegmw wHfasa
Zr A g7 wwar Afan faur war g fF
wrgq s fadfr #r 2 9Ewr wsAT AT
d73 wfaaq A afaw & @ gz FAm
Z1 4T FFIT W4 F1 TAGFD G101 FIS
ot grEdt #wg awai 2 f® Farw @w
H Wl amER E 34% TR fexham &
% war sfuw 3134 78 FAEH
IGAALT | A M@ AT IAA T EAE
g 2 3a F WA F IW, 944 A9
Fr 25 5% qar wfaw & A w1
ST THAM0 E TA W U TR0 FAA W
AHA AT 47 AT 9@ gArT wed
Fr = a7 dew FRm oA faer f
T T IS FFA( AT | 9 TR EEIG
&0 sy AR FeA ¥ 1R 96 1R
s §fE g7 A% Fame 41 2w
w140 |TET deT T iaam A w0 94
fa£r L1 Zad & A9 &1 grd AL W4T
&t qFime Wev fAEr A F o A
# aAmor  ARA F AWe T AR
) marerE % a¢ a8 wer 3u § wifwa
g\ wer war A F1 AT A Fﬁmarﬂj
2 s fradma A sowedtE g
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JEET A FIEA BT HW HTH AW A
foar & 7

38T 7@ g @ wdte &1 4R
et vt fawr et %1 o g foam 2
fora anre =z am & A ¥ 0w
UEZ &I 46 F-9AT g | T 7
A 0F A G gred Ffag g1 e
T-ART F AT AT § vE WO T
I AR AN F7 A9 § A0 Fa1 |Araar
§ Wiff Ja ¥ §& AWM AWM A F
Affa T5 g & WoF am| TEAr
argar g A faw @4 &1 W7 73 frw &4

“(a) The total price paid is Rs. 85
lakhs (Book money Rs. 35 lakhs
and Rs. 50 lakhs in cash)”

Shri Sezhiyan wanted to know about
Bombay. A property has been trans-
ferred which is really worth Rs. 85
lakhs. But in the books, only Rs. 35
lakhs have been shown and Rs. 50 lakhs
have been paid in black money, in cash.

SHRI B. V. NAIK (Kanara): To
whom?

% ag fead : o1 @A aEr §
UF We UHW TR F,UA FTYLL 1 TAA
glsr g & ®gFd  wIfESl A
72 farg 2, waem@ & T § T F
At A AF  ArEHAT | SfEA oF warT
gd % §, gF FT 987 F | T3 AW FY
dn Faar g1 z=m ag fzar 2

“(b) The building has 66,000 sq. ft.

built-up area; the ruling market
rate in the locality for the same
comes to over a crore of rupees;

(c) on the basis of the Municipal

Tax Assessment (Rs. 2,54,000
per year), the value of this build-
ing is about a crore of rupees;
td) the valuation done by the tax
authorities is Rs. 94/96 lakhs;
(e) the loss of stamp duty to Gov-
ernment by way of under-valua-
tion (at 15 per cent of Rs. 50
lakhs ‘cash’ paid) comes to Rs.
7,50,000;

(f) the loss of Wealth Tax, capital
gains tax, etc, would be still
greater;”

9% D AF A 1 afen qoF v ag
TmETHTEY GHAF 7 85919 wGAT
fearg MNefraraard? =g gt
FTo fwrar & ag 75 w37 1 9fa-
FIT W a9 (8% AT ag= ga §
forar &1

“The property yields Rs. 9 lakhs
rent per year. The declared value
is Rs. 35 lakhs which means a re-
turned of almost 25 per cent on
investment unheard of in real es-
tate business.”

UF I AT § |

# Fg f e AT 1 F7a 72 )
T A0 K Amedi 7 am 3 awE
wadiA ¥ g Afea s arfed arfead);

o fagas A7 wdE FY s W 4y
TER 1 F UF AW 3% AT FaTg,
gng f5 qafga afgerd 7 aam fF
Zq% g 97 AAFAr aE g, faw F
AT 9T W GEAd & fx & AHT §
7z &TA Q77 Ad F) 9%, 39 fAQ gn 5w
% fao ox g sATSRT E 1 Jfaa
#tz g3z adigiarafee ; Faa fafme
afefeafasi & &t aar fFar aar arfag )

A F1 GFTT AT TG AV AGT g0 F4AT
S¥F 40 GUTHYS F) ATE ¥ TR ATav
7 32 T ITEA 7 (AT FrgT T FEAAVH
FCAVGTAT X1 FT ITH OFI ¥ fAC
am fagrarsaar, A A FFA 9™ iz
AT, afed & AT BTG AT ) K /AL
wew 9FTAT & wrdd | 39 fy @ ard
FETT AT £ | AT AIFTT WHIEITET
3 F7AT ATEAT &, 71 98 BIZ AT &) T
A T FiTT FeETE HlaETd, IR R T AT
froge dF 3 A0 omw F1 Aifew 3 &9
T AAT T I, 9 KT AR 906 FI
fagr =@M |

gg fau ot A Ry WL AW F
1A & | STETCOEAT §: qE 3% & 1T
fafafer  afcfeafadt & ur @ foar
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ATHFAT Y, Afwa T & Froor ATy AR
AN awEwd afcqwm Hararfgg | wa
AT AT gErdt 0 @Al w1 6
I AMEAT F qTog FT A7 7

I wE ¥ W) Frdard 3w
T frad  faa aw g4 ? —A @@
AR ®T9, 928, A7, 99 q@ 7 @
faw #& g & fr ararrr #ic gz A a@
# Frar 0 A Tifgw | s fafores
FIO ¥ D AW F wrdaE @ ad HA
&, @ Far4T I1q 4 4T ATH F &
FATE I adt 1 a1 § siv 37 fag
FEAE 7T A7l 7 737 N w57 o A

Lol

F7r fogia @ fr g7 &7 § wsadl &
Faeiard e zrfaea fafoma ar arfag |
AT WA ZrA F ad ag gfamir &)
IA AT 1 wCHIT R OIF g faTn-
o, feafmady, afaar i 713 £ e =vA
war 941 ¥ 5 g8 § @1 33fezaw Saan-
Hz 73 TR e ara frar 2, faa g
3 smia 29 92z FAT qAr 9% 7 AT
97 395 Fogramgar)  wifgrare fags.
9o FfeFiAt N gz it ) S AT
b fadsger afass o0 A% Al
ATAAT, AT AF AFHAAE F 7y A
T a4 Fi 9977 AT A9 Gar ad

2

Y FEAY e (qTY) ITisae
7ETM, 3 FA AMEE, 1972 F 9@
fogr mar g1 | 39 & ©F AF F AR
AIFCHEN $ FET L HAT AZNTT IH F[AA
¥ gmiga 5@ & fae e &, arfe A
A gwI ahedi §1 9wn ST
a3tz FTadh | A fad 3 qrg @ Lz
feqrmard, 9@ & ag ag  Farar TAT
2 fF o Arg 597 @ 397 3 fHaT qFay
¥ fad wd | za ¥ fafadwa 55 ssfu
B WHT ¥ q@ A AHF  fRar
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ST TF0 g | 3AFN 29w feqrdiz A=Al
¢ f¥ 91 71 &: 7T ¥ 747 ) awan £,
WAz ag A aAAT § g fFar ar g% |

F11 44t Agizw ag saraw fx fgad
Afzx 99 77 1T IaF a97 77 TF -
fwa a s & fer i mad 97 5T
F1E arzefy AR F AT wd @9
w@l &, A fee W gawy I9g fradiz
Fzar¢ {7 Iq 1 afF F ardqr

wwr< wfodw @ (araesen) (grIa
wreg Adt &

MR. DEPUTY-SPEAKER : Let the
bell be ring. ..

Now, there is quorum. The hon.
Member may continue.

o) AEa= Tm : afsmE gaiges
FHA 7 yqfl 1972-73 1 frid §
FEME :

“The gross collection of income-tax
went up by 33 per cent from Rs.
636.40 crores in 196768 to Rs.
843.69 crores in 1970-71 while the
expenditure on collection went up
by 61 per cenl.”. . .
The number of Income-Tax Officers
on assessment duty had increased from
1701 1p 2234,

Then they say :

*The Committee would await a re-
port in this regard. It is really a
matter of regret that the adminis-
trative apparatus still continues to
be weak. The Committee find that
the Wanchoo Committee in their
report have made several useful
suggestions in the Chapter on “Tax
Adnfinistration” which should be
gone into without delay in order
to implement such of them as
would sirengthen the tax-collecting
machinery.”

79 7 9571 @741 ¢ F sasn a9 awati
# @€ 1701 F TEF? 2234 71 T
W TAFR 4 FTFATHA FT G A
11 37T /I A 73 57 18 F1T 8595 2)
TUT | 3AA AFAL ¥3 A4, qAfFA WA nA-
za 77 uHzHz Fw7 A7 £ fr fafwdwa
#r orafe w & 7HF 74 £ A 7HF
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F= feqr 2@ | &g A@AT [@AT §
fr s 1 oqfdm arqwma § aadH

qIqET A&, T FTTEIAT | g4 HEIEAZ
BT |

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
tSHRI K. R. GANESH): 1 am thank-
ful to the hon. Members who have
participated in this debate.

The debate has gone round a wider
field. I will leave, as you will agree
with me, that part of the debate that
concerns the working of the tax ad-
ministration, the question of arrears ot
tax and various other things which
have been discussed time and again in
the House and we have not hesitated
in g¢iving any information with regard
to those matters.

I will now confine myself to the
specific provisions of this Bill. As the
hon. Member from the Jan Sangh indi-
cated, the object of the amendment is
verv simple. But they have made certain
criticisms about various things.

‘There are a few specific points on
which 1 owe an answer to the hon.
Mcmber. Firstly, these provisions have
come into force from 15th November,
1972,  Thereafter, various proceedings
under these provisions have been start-
cd. The first point is thay why is it that
we are asking for this extension of the
limitation period from six months tn
ninc months.

As T have indicated, when it was
found that there had been some diffi-
cultv—as far as this is concerned. I
shuil have to dilate on this—which came
to our notice on 6th Seplember, 1973.
It is also known to the hon. Members
that notices under Sec. 269D are ordi-
narily published in the weekly gazette.
This is  published every Saturday.
Notices are  also published in the
gazeile extraordinary. A time schedule
is laid down by the press authorities
that for the publication in the weekly
gazette, notices are to be received by
1 PM. on Tuesday. And the same is
to be sent within this time-limit, Now,
I shall give you the facts and fipures
as to how the time-schedule has been
kept. It was only on the 6th tember,
1973 that we learnt for the first time
that the weekly gazette issued from the
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Faridabad press had been delayed. We
were told that there were delays in the
publication of the gazettes dated 18th
and 25th August, 1973, They had been
delayed beyond the end of the month.
We had to scrutinjse as to what had
happened to every notice that we had
sent to the Press. After scrutinising that,
we came to this conclusion that there
had been a large number of notices
which were not published in the press
in proper time. There were about 1,024
notices which were published beyond
the limitation period in the gazete.
There were about Y13 notices in the
weekly Gazette and in the Lxraordi-
nary Gazette, there were 53 notices
which were published in the Gazettes
dated 29th May to 29th Sepicmber,
1973: aiso there were 58 more notices—-
making a total of 1,024 notices in all.
We have 1o appreciate the reasons why
there should be extension bevond six
mon'hs’ time.

SHRI N. K. P. SALVE : May I know
one thing from the hon. Minister? Do
we take it that they were sent in the
last week of the month? Normally the
notices are sent in time otherwise. Here
they got delaved. The delay was n
publication of the same.

SHRI K..R. GANESH : We have
done some sample study from various
charges. Most of the notices there were
sent in proper time. The delay in the
press is also known. The notices became
very large in number. Then, there had
been a very acute power shortage and
as a result of that, the press was not
in a nosition to cope with the work.
The Works, Housing and Supply Minis-
try have indicated to us that we have
to give the notices six weeks in advance
which. of course, we will have to fol-
low and implement—the press has also
got some difficulty. T was trying to
explain that it was necessary to appre-
ciate the various procedures and pro-
cesses through which the acquisition
procecdings have to pass through. First-
ly the process is that the registering
officer of the State Governments who
registers the property has to send fort-
nightly statements in the prescribed
form about the number of transactions
of immovable properties of which re-
gistrations have taken place. According
to the requirements of the Act, about
28 lakhs forms from different register-
ing officers were received by the com-
petent authorities. This itself indicates
the magnitude of the problem.
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Some point has been raised in regard
to this. But that is the Law now. My
hon. friend has made that law as he
was a Member of the Select Committee
and he has made that law and that is
the present law. Now. certain experi-
ences have been gained, and as a result
of those experiences gained. a view will
have to be taken.

o) A7 FAT TR 9T A136 2T

SHRI K. R. GANESH ; 3T I&ar
2T =T T 1 FAA wF gETE A
T wFET AT

25 lakh statements were received.
There are certain  conditions under
which acquisition proceedings could be
startedd. The conditions are that the
fuir market value of the immovable
property that h:. been transferred by
way of sale or exchange exceeds Rs.
25,000, secondly that the difference
between the apparent consideration
which is stated in the transfer deed and
the fair market value is of the order
of 15 per cent. and thirdly that the
prescribed authority has applied his
mind that as a result of this difference
there has been evasion of tax and black
moncy has been used; when these three
conditions are fulfilled and he has app-
licd his mind, the prescribed authority
issues the notices.

About 28 lakh statements have come,
at the rate of sav, two thousand or
three thousand or four thousand state-

ments in a fortnicht. The competent
authiority has to process these s'ate-
ments, apply his mind to these stale-

ments. After that, he has to take the
help of the valuation officer to find out
whether the valuation is more or it is
less and 'o confirm about the difference
in the valiation. Then, he has to make
certain enquiries in the localities about
the nature of the property, the area in
which the property is located, and whe-
ther there is any information or any
facts about the antecedents of the per-
son whose property is being processed.
He has to applv his mind to all  this
and then comes to the conclusion that
there is a difference of 15 per cent
between the apparent consideration and
the fair market value and that there has
been transfer of black money and then
he starts action.

Whatever criticism hon. Members
might have made of the Income-tax
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Depurtmeni, to which I shall come
later on, this law came into effect for
the first time on 15th November, 1972.
The staff had to be put into positions.
The valuation officers had to be ap-
pointed. Valuation officers are of wari-
ous categories from the PWD. It took
some time to get them; I had to write
to my senior colleague the Minister of
Works and Housing, a d.o. in this con-
nection, and he had his own difficulties.
because a jurge number of valuation
officers at the level of superintending
engineers, cxecutive engineers and
junior engineers ete. had to be appoint-
ed, and manyv junior engineers have not
vet taken positions. Therefore, this fact
also should be recognised and taken
into consideration by hon. Members.

My hon. friend Shri Sezhiyan has
asked me how many cases have been
processed, About 1794 notices have
been issued divided inte various Com-
missioners’ chuarges.  In Bombay 139
notices have been issued, and like this,
in wvarious charges. Madhya Pradesh.
Assam., Rajasthan and various other
Commissioners’ charges, 1794 notices
have been issued. No property has as
yet been acquired. But 'here are some
cases which have become ripe for being
acquired. After the issue of notices,
various other processes have to be gone
through. The assessecs have got to be
given a hearing. It depends upon his
tactics, whether he is co-operating or
dilatory and so on, and then a view
has to be formed, and then the approval
of the Commissioner has got to be
taken for the acguisition of the proper-
tv. But 1 am informed that some cases
are ripe for acquisition.

There are certain difficulties which
we have been facing. But 1 agree with
Shri Salve that we shall have to examine
the matter. For, as the law stands. the
competent authority, unless he is given
certain orders or whatever it be—I am
not using the precise languagce here—
by the Board. has to apply his mind
and it is only when he is satisfied that
these three conditions are fulfilled that
the property is worth more than Rs.
25,000, that the difference between the
apparent consideration and the fair
market value s 15 per cent and that
this has been donc with a view to evade
taxes and to utilise black monev. that
he will issue the notices for acquisition.

It will be very dangerous to leave
this subjective analysis to the competent
authority, Therefore, the suggestion that
the hon. Member has made that we
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shouid 1ackle only very big cases will
have 1o be gone into and discussed. |
cannot give you an assurance. The
matter will require examination as to
what is to be done. Then the other in-
built aspects will have to be taken into
consideration. Audit will have to be
taken into consideration; the views of
the PAC will also have to be taken
into consideration.

SHRI N. K. P. SALVE : 1 would say
that between the assurance of the Mi-
nister and his views there is very little
difference. Views are as good as assu-
rances.

SHRI K. R. GANESH: There is
unoiher point the hon. Member has
raised, that the period for acquisition
should not be stretched long. The
Wanchoo Committee also had gone into
the question. The Committee also said
that once the mind is made up, acqui-
sition proceedings must be completed
within a short period. The idea under-
lying the suggestion is unexceptionable.
It is in the interest of Government, the
department and the persons concerned
that the proceedings are completed as
expeditiously as possible. The necessary
administrative instructions will be given
to the department.

These are some of the specific points
pertaining to the Bill raised and 1
commend the Motion to the House.

MR. DEPUTY-SPEAKER : The
question is :

“That the Bill furfher to amend
the Income-tax Act, 1961, be
taken into consideration™,

The motion was adopted

MR. DEPUTY-SPEAKER: Shri
Salve has tabled 3 amendments—he is
not moving them. Shri Limave is not
here. He has written to say that he
wants 10 move all his amendments. But
the rule savs that if the Mover is not
personallv present, his amendment can-
not be moved.

The question is:

“The clauses 2, 3 and 1, the Enact-
ing Formula and the Title stana
part of the Bill”.

The motion was adopted
Clause 2, 3 and 1, the Lnacting For-

mula and the Tile were added to the
Bill.

DECEMBER 21, 1973

Delhi Urbar Art
Cemmission Bill

SHRI K. R. GANESH: I move :
“That the Bill be passed”.

MR. DEPUTY-SPEAKER :
question s :

“That the Bill be passed”.

The motion was adopted
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MR. DEPUTY-SPEAKER : We pro-
ceed to Private Members' business.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH): Before that, may 1 say
that the leaders of the Opposition have
agreed to the next Bill being disposed
of without discussion. You may put it
to vote. It is a non-controversial Bill.

MR. DEPUTY-SPEAKER : Although
the request is irregular, I will regularise
it.

THE MINISTER OF WORKS AND
HOUSING (SHRI BHOLA PASWAN
SHASTRI): 1 beg to move :*

“That the Bill to provide for the
establishment of the Delhi Urban
Art Commission with a view to
preserving, developing and main-

taining the aesthetic quality of
urban and environmental design
within Delhi, be taken into consi-
deration”.

MR. DEPUTY-SPEAKER: 1 sup-
pose Members have read the Bill. All
that it wants is that a Delhi Urban Art
Commission be set up in order to con-
sider the aesthetics whenever a new
building is put up in the city. Am I
right?

SHRI K. RAGHU RAMAIAH : Yes.

MR. DEPUTY-SPEAKER: The
question is:

“That the Bill to provide for the
establishment of the Delhi Urban
Art Commission with a view tlo
preserving, developing and main-
taining the aesthetic quality of
urban and environmental design
within Delhi, be taken into consi-
deration™,

The motion was adopted.

“Moved with the recommendation ofthe President.



